IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH, AHMEDABAD
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O.Ae/447/90

Coram : Hon'ble Mr., Pelde Trivedi : Vice Chairman

Hon'b le Mr.R.C. Bhatt : Judicial Member

8/2/1991 w

Heard Mr.D.F.amin and Mr.Pe.S.Chapaneria,

learned advocates for the applicant and the respondents.

Learned advocate for the respondents[@s pointed
out that there is a provision of appeal against the
impugned order under Rule 10 which has not been taken

?ﬂ%égégghéé. The applicant to exhaust the remedy before
seeking .redressal from the Tribunal. He is at liberty

I‘ to file his appeal which may be considered without any

bar of limitation. The application is disposed of

accordingly. :
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